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2874. PR F. M DHU DA DA-
VATE : Will the Mini tee of PI A CE 
llc pL ased to t e: 

8 

fact that as a 

r 

(b) if 0, what cp are proposed 
to avoid such a situation after the re-
c n Douncern Dt f the R r to 
impound 10 rcent of the growth of 
dc:p it jn c mmercial b ? 

THE DEP UTY MI 18TER IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJAR Y) ~ 
(a) and (b) No Sir . Keeping in view tbe 
twin obj ct ives of cont icing infiat'onary 
pre ur in the con my and encour-
aging ec n m ic growt h and development 
in pi noed ma ler, dous in trumen(& 

f credit p ..>licy including the liquidity 
ratio, are operated by the R erve bank 
of Indi. The mea Ures taken in 1983 
w re in continuation of the policy of 
efficaciou mootbening of liquidity. 
Th banks have not had and are not 
xpect d to hay any difficu lty in pro-

viding adeQu te credit to tho productive 
s ctor of the ec nomy including small 
c.lle industrie as a 1'e u lt of the changes 

in cash re erve ratio and the impounding 
of 10% of the growth of depo its in 
comm rciat bank. If indi vidual banks 
face temporary liquidity problems, such 
ban would be provided by Re erve 
Bank of India di cr tionary refinallce for 
hort p clods on merits. 

B n I, agp r Cotton in 
Ra.jnandg on 

287S. SHRI SHIVBNDRA 
B HADUR 81 OR: Will the Minister 
of CDMMERCE be ple cd to ate: 

a) the profi floss of he B ngal, 
Nagpur Cotton MiJls Rajoandgaoll 
(Madhy Pradesh) which is under the 
National Textile Corporation ; 

b) the of Gove n eat to 
improv the mill ; and 

() whether any expansIon pro-
gT mme ib b f< re Government '1 




